
 81  Constitution  (Amdt.)  Bill

 The  motion  was  adopted.

 SHRI  S.M.  GURADDI:  |  introduce  the
 Bill.

 15.31  1/2  hrs.

 CONSTITUTION  (AMENDMENT)  BILL’

 [English]

 (Amendment  of  Article  340)

 SHRI.  SYED  SHAHABUDDIN  (Kishan-
 ganj):  |  beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Constitution  of  In-
 dia.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution  of  In-
 dia.”

 The  motion  was  adopted.

 SHRI  SYED  SHAHABUDDIN:  |  intro-
 duce  the  Bill.

 15.32  hrs.

 CONSTITUTION  (AMENDMENT)  BILLਂ

 [English]

 (Amendment  of  Article  514A)

 SHRI.  SHANTARAM  NAIK  (Panaji):  |
 beg  to  move  for  leave  to  introduce  a  Bill
 furhter  to  amend  the  Constitution  of  India.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution  of  In-
 dia.”

 MAY  5,  1989  Indian  Penal  Code  428
 (Amat)  Bill

 The  motion  was  adopted.

 SHRI.  SHANTARAM  NAIK:  |  introduce
 the  Bill.

 15.32  1/2  hrs.

 CONSTITUTION  (AMENDMENT)  BILL*

 [English]

 (Insertion  of  new  Article  347A)

 PROF.  NARAIN  CHAND  PARASHAR
 (Hamirpur):  |  beg  to  move  for  leave  to
 introduce  a  Bill  further  to  amend  the  Consti-
 tution  of  India.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  leave  be  granted  to  introduce  a
 Billfurtherto  amend  the  Constitution  of
 India.”

 The  motion  was  adopted.

 PROF.  NARAIN  CHAND  PARASHAR:
 |  introduce  the  Bill.

 15.33  hrs.

 NATIONAL  PENAL  CODE  (AMEND-
 MENT)  BILL*

 [English]

 (Amendment  of  Section  323)

 SHRI  SHANTARAM  NAIK  (Panaji):  |
 beg  to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Indian  Penal  Code.

 MR.  DEPUTY  SPEAKER:  The  ques-
 tion  is:

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Indian  Penal
 Code.”
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